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CEMIW.L AD.INISTRATIVE TRIBUAL e
FRINCIPAL BEIMNCH: NEW DELHI. -
2 Oy Ao/ - . .. .
[AEGH . QA 687/39 vate of cdecision:l2.9.1839 -
Shri Bhagwan Singh eseses Applicant .
Vs,
Unlon of India & CIS. wesses Hesponcents
P o e
COPALL EQH:§5§.5 VICE CHFAIRAN (J)
ON'RLE & VICE CHAIRAN(A
- - n . = — R Qg . T ‘
For the Applicant eses 20ri Umesh .iishr2,Counsel
~ L. T N 1 J
For tne Responcants saes  NONe.
de heve heard the arguments of the learned
counsel of the applicant. MNone is present on hehalf
of the respondents despite service., we do not wish
Lo go inte the merits of the case but decide to
close this agplication with direction to the
/
responcents that they should dispose of the
revision petition of the applicant filed before
them on 18.8.19830 in accomdance with law within
a perioa of three months from the date of communication
of - this owxder.
2. As an abundant caution, we direct the lesarned’

counsel of the applicant to send a signed copy of

3 . - 3 '
respondents within
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2. Application is closed with |
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